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नई �द� ली, 26 अ�ैल, 2016 
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—के
�ीय सरकार, कंपनी अिधिनयम, 2013 (2013 का 18) (िजसे इसम" इसके प#ात ्

उ' अिधिनयम कहा गया ह)ै क* धारा 396 क* उपधारा (1) -ारा �द. शि'य0 का �योग करते 2ए, उ' 

अिधिनयम क* धारा 396 क* उपधारा (1) के अधीन दािय4व0 के िनव6हन के िलए अिधसूचना सं9या सा.का.िन. 

832(अ) तारीख 03 नवंबर, 2015 -ारा �ादिेशक िनदशेक0 के >े?ािधकार अिधसूिचत �कए थे। 

2. उ' अिधसूचना के Bम स9ंया (7) के कॉलम (2) म", “कना6टक और आ
H �दशे राIय0” शJद0 के Kथान 

पर “कना6टक, आ
H �देश और तेलंगाना राIय0” शJद रखे जाएगंे और ऐसा �ितKथापन 03 नवबंर, 2015 स े

�भावी समझा जाएगा। 

[फा. सं.1/16/2013-सीएल-V] 

अमरदीप Oसह भाPटया, संयु' सिचव  

�ट�पण 1

�ट�पण 1�ट�पण 1

�ट�पण 1:

::

:  अिधसूचना के भूतल>ी �भाव होन ेके कारण �कसी पणधारक0 के िवशषेािधकार0 पर िवपरीत �भाव 

नहT होगा। 

�ट�पण 2 

�ट�पण 2 �ट�पण 2 

�ट�पण 2 :

::

: मूल अिधसूचना भारत के राजप?, असाधारण, भाग-II, खंड 3, उपखंड (i) म" स9ंया सा.का.िन. 

832(अ) तारीख 03 नवंबर, 2015 -ारा �कािशत क* गई थी। 
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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 26th April, 2016 

S.O. 1556(E).—In exercise of the powers conferred by sub-section (1) of section 396 of the 

Companies Act, 2013 (18 of 2013) (hereinafter referred to as the said Act), the Central Government 

notified the jurisdictions of Regional Directors vide notification number G.S.R 832(E) dated 

03.11.2015 to discharge the functions under sub-section (1) of section 396 of the said Act. 

2. In the said notification in serial number (7), in column (2), for the words                   

“States of Karnataka and Andhra Pradesh” the words “States of Karnataka, Andhra Pradesh and 

Telangana” shall be substituted and shall be deemed to have been substituted with effect from  

3
rd

 November, 2015. 

[F. No. 1/16/2013 -CL-V] 

AMARDEEP SINGH  BHATIA, Jt. Secy.  

Note 1 : Providing retrospective effect to the notification would not adversely affect the rights or 

privileges of any of the stakeholders.  

Note 2 : The principal notification was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (i) vide number G.S.R.  832(E), dated 3
rd

 November, 2015. 
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